
INTHEHoN,BLENATIoNALGREENTRIBUNAL,NEWDELHI
OA No.581 of 2022

IN THE MATTER OF:

Vikas Kumar ...Petitioner

V

Vs

State of HarYana and Others ...ResPondents

REPLYoNBEHALFoFRESPoNDENTNo.ITHRoUGHSh.
PankaiAgarwalrcommissioner&SecretarytoGovernmentof
HaTyana,IRRtGATtoNANDWATERRESoURGESDEPARTMENT,

HARYANA

MOST RESPECTFULLY SHOWETH :

l.ThattheabovementionedoAhasbeenregisteredonthe
basis of Letter petition alleging that sh. Pradeep Ahlawat is

doingmininginthenameofM/sYodhaMines.lthasbeen
furtherallegedthatnaturalflowofriverYamunahasbeen

divertedbyconstructingtheillegalbridgeoverit'lthasalso

beenstatedintheletterpetitionthatnearbylandhasbeen

eroded.

2. That this Hon',ble Tribunal vide order dated 12'09'2022' while

taking note of the matter, constituted the Joint committee

comprisingofrepresentativeoftheMinistryofJalshakti,State

ofHaryana,DirectorMines&GeologyStateofHaryana,State

PCB and Deputy commissioner, sonipat and direct the same

to meet within two weeks, undertake visits to site, look into

grievances of the applicant, verify the factual position and

submit its report. copy of order dated 12.09-2022 is being

enclosed herewith as ANNEXURE-R/1'

3. That in compliance of order dated 12.09.2022, a Joint

committee Report dated 19.11.2022 was filed. This Hon',ble

Tribunal after considering the report passed the order dated

21.11.2022. The relevant portion of the said order is

reproduced below:
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4.

"7. ln the fact and circumstances of the case questions as to

permissibility of construction of such temporary bridges across the

riverforthepurposeoffacilitatingthemininglesseetocarryout

the mining and environmental impact of any such temporary

bridgeonriverineecologyandobstruction/diversionofnatural

flowoftheriverandremedialmeasuresrequiredtobetakenarise

for adjudication'

8.ThelearnedCounselfortherespondentsno.lto4isdirectedto

place on record copy of the policy framed by the Haryana

Governmentregardingpermissibilityofconstructionofsuch

temporary bridges across river Yamuna' Affidavit of duly

authorized officer giving details with photographs of all temporary

bridgesconstructedonriverYamunaintheStateofHaryanabe

also filed.

9. Replies on behalf of respondent no' 1' 3 and 4 alongwith all

requisitedocumentsinsupportofthesubmissionsbealsofiled

within 15 days by email at judicial-ngt@gov'in preferably in the

form of searchable PDF/OCR supported PDF and not in the form of

lmage PDF."

Copyoforderdated2l,ll.2022isbeingenclosedherewithas

ANNEXURE.R/2.

ThatitishumblysubmittedthatthelrrigationandWR
Departmentissuedapolicydatedlg'1o,2o21forcarryingout

mining activities in river Yamuna after due consideration of all

relevant aspects, i.e., Environmental safeguards, unrestricted

flow of river Yamuna without diversion, extraction of sand

mineral from sandy loom(s) created between creeks & their

transportation to stocks site. lt is pertinent to mention here that

said policy does not permit any type of construction in entire

breadth of the river except only in between creeks developed

due to natural flow of river. The background of issuing the

above PolicY is as follow:-

(i) That as a matter of practice, the mining contractor/lease

holders had been using bridges to extract the sand mineral

from river bed area as allocated vide respective mining

contracts.

V
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(ii)Thatvideinterimorderdated2s,l2,2ol5passedinoA

No.550/zolsandinoANo'S17t2o15thisHon'bleTribunal

directedforremovalofunauthorizedbridgesandHume
pipelinesinstalledintheriverorriverbedinStateofHaryana

andStateofUttarPradesh.Copyoforderdated23,12,2015

passed in OA No. 550/2015 and in OA No'51712015 are

annexed herewith as ANNEXURE-R/3'

(iii) That finally these OA No' 550t2015 and OA

No'SlTl2ol5weredisposedofalongwithotheroAsvideorder

dated 05.09.2018 where in no restrictive direction against

installingHumepipelinesetc.waspassed.Copyoforder

dated 05.09.2018 passed in OA No' 550/2015' OA

No.51 7rzo1s and other originar appfications is annexed

herewith as ANNEXURE-R/4'

(iv)Thatminingcontractorssubmittedtheirrepresentationto

theGovernmentsubmittingthattheEnvironmentalClearance

andotherpermissionshavebeengrantedtothemformining

fromtheriverbed.Theareabeyondthewaterflowremains

unutilized for mining of mineral. Therefore, it was prayed to

allow to cross the flowing water and to transport mineral

excavated from that area'

(v)Thatameetingwasheldunderthechairmanshipof
Hon,ble CM, Haryana on 20.08.2020 to review the working of

MiningDepartmentandforfinalizingofactionplanforthe
modernization of the department' After detailed deliberation it

was decided that mining operation in riverbed areas required the

crossing over the river channel to access different areas

included in the mining block. lt was also decided that the

lrrigation Department may undertake the construction of

appropriate structures required for the crossing over the river

channel by the excavators, transport vehicle etc' such

construction work may be executed as deposit work for the

contractors with due consideration for environmental safe guard'

(vi) The Director

Haryana vide letter

General, Department of Mines & Geology,

dated 24.11.2020 submitted and requested
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totheAdditionalChiefSecretarytoGovernmentHaryana,

lrrigation and Water Resources Department as follow:-

.,ltisinformedthattheStateofHaryanaawardscontractsfor

miningofminormineralsinriverbedareasofriverYamunaand
otherrivers/tributariesintheState.Theminingofmineralfrom
the riverbed is being allowed only after prior Environmental

Clearance (EC) by the Competent Authority' Furthermore' the

Departmenthasformulatedspecificconditionsforriverbed
miningafterdetailedconsultationwiththelrrigationDepartment
andthesamehavebeenincorporatedintheHaryanaMinor
MineralConcessionStockingandTransportationofMineralsand
Prevention of illegal Mining rules 2Ot2' Furthermore' the

environmental clearance for mining in riverbed areas invariably

includesaclearstipulationthatnominingispermissibleduring
rainy/monsoon season [1't July to 15 September]'

2. lt is further relevant to note that in the State of Haryana all

rivers/drainage systems other than river Yamuna are seasonal

rivers. The water flow of river Yamuna is controlled at the

Hathnikund Barrage, Yamuna Nagar and water is released from

timetotimeintothedownstreamCanalsystemsforirrigation
purposes' Thus, water flows through the river channel mainly

during the rainy season and whenever it is released from the

Barrage by the lrrigation Department' The river channel thus

remains intermittently active during the entire year. lt is further

pertinent to mention that the channel of water flow in river

Yamuna follows a meandering course and is subject to frequent

changes.

3. The year-round flow of water through a meandering river

channel poses practical problems for the mining contractors for

accessingdifferentpartsoftheirminingareaasthisrequiresthe
crossing over the meandering water streams' The mining

contractors have tried to solve this problem in the past by

deployingHumepipesforcreatingtemporarycross-over/access
pointsacrossriverstreamsforexcavatorsandtransportvehiclesin

order to maintain un-interrupted river flow and to meet with the

EC stipulation of not interfering with the flow of river' The

aforesaid practice came to the notice of Hon'ble NGT when a case

wasfilledallegingdiversionofwaterbysomeoftheriverbed
contractors. The Hon'ble NGT directed the removal of all such

temporary cross-over points/bridges that had been created

without authorization.

4.Theproblemposedbythemeanderingriverstreamstothe
miningcontractorsforaccessingdifferentpartsofthemineswas,
however, left unresolved posing problems for sustainable mining

of mineral. The resultant confusion also leads to generation of

complaintsandunwantedlitigationthatisnotintheinterestof
healthy regulation of mining activities'
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5.Theabovesaidissuewasdiscussedatlengthinameetingheld
underChairmanshipofHon,bleChiefMinisterHaryanaon
20.08.2020 at 4:00 PM to review the working of the Mining

Department and for finalizing an action plan for the modernization

oftheDepartmentandforeffectiveregulationofminingactivities
intheStateofHaryanaandotheralliedissues.ltwasdecided
duringthemeetingthat,.theminingoperationsinriver-bedareas
requiresthecrossingoveroftheriverchanneltoaccessdifferent
areasincludedintheminingblock.ThelrrigationDepartmentmay
undertaketheconstructionofappropriatestructuresrequiredfor
the crossing over of the river channel by the excavators' transport

vehicles etc. such construction work may be executed as deposit

works for the contractors with due consideration for

environmental safe guards"' Copy of the minutes of the meeting is

enclosed for readY reference'

6.lnthelightoftheabovesaiddecisionoftheStateGovernment,
you are requested to issue necessary directions to the concerned

officers for taking appropriate steps for setting-up of appropriate

cross-over points as deposit work with requisite safeguards

without diverting the river flow' Such works may be undertaken

only in case of receipt of request in this regard by the authorized

reviver be contractor' The department may likewise charge the

contractor for dismantling of any such temporary structure when

required to be removed'"

CopY of letter oaleq z+' t t '1w

General, Department of Mines & Geology' Haryana to the
of letter dated 24.11 .2020 issued by the Director

Additional chief secretary to Government Haryana, lrrigation

andWaterResourcesDepartmentisannexedherewithaS

ANNEXURE.R/s.

(vii) That after further deliberations on the issue, the Director

General, Department of Mines & Geology' Haryana vide letter

dated 15.04.2021 submitted and requested to the Engineer-in-

chief, lrrigation and water Resources Department as follow:

"2. Vide letter under reference, the Additional chief Secretary to

GovernmentHaryana,Departmentoflrrigation&WaterResources
was requested to issue necessary directions to the concerned officers

for taking appropriate steps for setting-up of appropriate cross-over

points as deposit work with requisite safeguards without diverting the

river flow. Such works may be undertaken only in case of receipt of

request in this regard by the authorized river-bed contractor' Further

youmaychargethecontractorfordismantlingofanysuchtemporary
structure when required to be removed'
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3.YouarealsoawarethatameetingundertheChairmanshipofthe
Hon'ble Chief Minister, Haryana was held on Og'O2'2021to review the

miningrelatedissuesinwhichtheofficersofthisdepartment,the
HaryanaStatePollutionControlBoardandyourdepartmentwerealso
present. During the deliberations' some of the Mining Contractors

havingMineralConcessionsintheYamunaRiverbedraisedtheissue
regardingdifficultiesfacedinconstructionoftemporaryCross-over
points in riverbed required for transport of the machinery and

vehiclestotheactualminingsiteintheriverbed.Themining
contractors requested to the Hon,ble CM that they may be allowed to

constructthecross-overpointsthemselvesaSperthedesign,
specifications and others conditions as may be directed by the

lrrigation DePartment'

4.TheHon,bleCMduringmeetingobservedthattheconstructionsof
thecrossoverpointsbythelrrigationDepartmentasdepositworks
takesalongertimeandtheutilityofsuchpointatadelayedperiod
becomesnull.Therefore,itwasdecidedthatsuchcrossoverpoints
may be allowed to be constructed by the mining contractors

themselvesinaccordancewiththedesignandspecificationsprovided

by your Department' You shall issue NOC to the contractors in this

behalfandtheyoumayalsoimposeconditionsregardingremovalof
the crossover points before the start of each rainy seasons etc'

5. Accordingly, You are requested to take necessary steps for

implementationoftheabovedecisiontakeninthemeetingheldon
og.oz.zo2lundertheChairmanshipofHon'bleCMHaryana,sothat
smoothfunctioningintheriverbedminemaynotbehampered.,,

Copy of letter dated 15'04'2021 issued by the Director

General, Department of Mines & Geology, Haryana to

Engineer-in-chief, lrrigation and water Resources Department

is annexed herewith as ANNEXURE-R/6'

(viii)Thattakingholisticviewofallfactsandcircumstances,

finallyvideletterdatedls.lo.2o2lapolicyWaSframedwith

terms and conditions as under:

..l..Temporarypathshouldbeconstructedonrivercreaksbylaying

RcCpipes.ThediameterofRCCpipesshouldbetakenby
consideringtwotothreetimesofthedischargepassingatthat
point,sothatflowofwatermaynotobstruct.RCCpipesshouldbe
taken of NP-4 category having minimum 1500 MM/ E' as heavy

machineries are to be passed over these pipes. These RCC pipes

should be laid in such a way that natural flow of river water may

notobstructdischargepassingatthatpointshouldbespecifically
defined and certified by XEN lncharge'

2. ln case water is found accumulated 8, to 10, deep in river stretch

formriverbanktominingarea,thenRCCpipesshouldnotbelaid.
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3. Design and drawing of these temporary paths will be approved

by the irrigation & Water resources Department' Haryana'

Panchkula. The crossover points may be allowed to be constructed

by mining contractors themselves with the design and specification

approved by the concerned XEN, SE' CE of lrrigation & Water

Resources Department, Haryana, Panchkula as per their

competency defined in PWD code' The lrrigation & Water

Resources Department, Haryana, Panchkula shall issue NOC to the

contractors in this behalf and also impose conditions regarding

removal of the crossover points before the start of each rainy

season etc.

4. rnsurance of mining workers must be got done by the mining

contractor.

5.Existinglevelofminingareaandlevelofadjoiningareaofmining
arenotconsideredduetowhichitbecomedifficultuptowhich
level the mining is allow during the year' As per mining policy

permission of extraction of mining is up to maximum depth of nine

feetfromthenaturalgroundlevelofsaidarea.Miningdepartment
should fix the level of extraction of mining up to maximum depth

and power should be given to the officers to check the same'

6. Mining agencies have to inform the lrrigation & Water

ResourcesDepartment,Haryana'Panchkulaaboutmachinerytobe

usedforcarryingtheminingmaterialoverthesepaths/bridgesso
that designs & drawings of these paths/ bridges can be checked

accordinglybythelrrigation&WaterResourcesDepartment'
HarYana, Panchkula

7. f o construct the works of temporary paths Mining agencies

havetoapplytolrrigation&WaterResourcesDepartment,
Haryana, panchkula through mining department before 1't July of

every year along with site plan showing proposal on Sazra Plan

dulycountersignedfromtheconcernedMiningofficerofthearea.
Construction of all these works will be got completed upto 31't

December of every year by mining contractors themselves as per

the drawing and specifications approved by the lrrigation & water

Resources Department, Haryana, Panchkula'

S.Theminingagenciescanusetemporarypathsonlyformining
purpose. Mining agency should ensure that no illegal activities or

transportation of other than mining material would take place

through these temporary paths. Failing which, these structures

would be dismantled by the lrrigation & water Resources

Department, Haryana, Panchkula after recovering cost of the same

from the concerned mining agencies'

9. Due to rainy/ monsoon season, no mining is permissible w.e.f 1't

July to L5th September of every year. so, works of temporary paths

already constructed would be removed/ dismantled by the

contractors before 3oth June, of every year. The lrrigation & Water

Resources Department, Haryana, Panchkula would charge the
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Mining agencies for dismantling of any such temporary structure

when required to be removed'

L0.Duringnon-monsoonperiod,minimum352cusecdischargeis
released in the river Yamuna for ecology of E - flow' But

sometimes, situation may arise in non- monsoon season when

more water is received at HKB in river Yamuna and same is to be

released,becausethisisanunpredictablesituation'Therefore'
damage (if any) occurred to these temporary paths the lrrigation &

Water Resources Department, Haryana' Panchkula/Govt' would

not be responsible for the same and the Mining agency has to

deposit the cost of the work to get it done again'

LL. ln case any damage is occurred to any lrrigation structure by a

mining agency, then it would be repaired by the concerned agency'

Failing which, the same would be repaired by the lrrigation &

Water Resources Department, Haryana' Panchkula at the cost of

the concerned mining agency'

!2. For loss of property, human' machinery during mining material

crossing through temporary path etc' the mining agency would be

solely resPonsible for the same'

13. ln case length of a mining block in river is 1'00 km' or more'

thantemporarypathscanbeconstructedbytheMiningagencies
afterevery500mtr.Length/distanceafterobtainingNoCfrom
lrrigation and Water Resources Department Haryana Panchkula as

per design and specifications approved by lrrigation & Water

Resources Department, Haryana' Panchkula'

14.Maintenanceofthesetemporarypathswouldbedonebythe
mining agencies at their own cost'

15.AllrulesandinstructionsissuedbytheGovt.fromtimetotime
should be followed by the mining agencies'

16.Allrules/regulationsofminingdepartmentandirrigationand
waterrecoursedepartment,Haryana,PanchkulaunderHaryana
canal and drainage act should be followed'

lT.AnydisputearisingbetweentheMiningagencyandlrrigation
& water Resources Department, Haryana, Panchkula under this

policy mining agency can file appeal if any, in this regard to the

Superintending Engineer of lrrigation & Water Resources

Department, Haryana, Panchkula of the concerned district and the

same will be settled by the CE concerned'

1-8. The charges/Fees for issue Noc to Mining contractors will be

levied off as per Annexure-D of Haryana Govt. Gazette notification

No. 2lLT;1ZOL;-11W dated 25th July 2OL7 regarding policy

guidelines for considering the proposals of the

private/Govt./Public sector bodies/undertakings for allowing

construction of Road Bridges, Roads and laying of various utility

lines (pipelines/cables etc) across along the canals/drains and
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5.

rivers/rivulets of lrrigation & water Resources Department,

Haryana, Panchkula and Water Resources Department, Haryana."

Copy of Memo dated 18th /19th October,2021 issued by the

Additional Chief Secretary to Govt. of Haryana, lrrigation and

Water Resources Department is annexed herewith as

ANNEXURE.R/7.

That in the present OA under consideration, an application was

made by M/s Yodha Mines & Minerals, to the Mining officer,

District sonipat and it was requested to allow mining contractor

to lay RCC pipes to cross river flow for Mining Activities' The

Mining Officer, District Sonipat forwarded request of M/s Yodha

Mines & Minerals to Executive Engineer, sonipat water

Services Division, Sonipat vide Memo No. MO/SNP/3549 Dated

17.11.2021 to construct the temporary paths for crossing the

creek of river Yamuna so that the mining agency may be able to

extract minor mineral left over across the flow of water in their

contact area. copy of Memo No. MO/SNP/3549 Dated

17.11.2021 issued by Mining officer, District sonipat to the

Executive Engineer, sonipat water services Division, sonipat is

annexed herewith as ANNEXURE-R/8'

That the request of mining agency was examined in terms of

policy dated 1g.10.2021. Considering quantum of water in flow,

geographical conditions and site specifications etc, a design

was approved by Chief Engineer, YWS(S)' l&WR Deptt'

Haryana vide No. lwRD-220008/16212021-WS-DIVN-

soNEPAT-lrrigation & wR Department-l/7690912021 Dated

23.11.2021 and accordingly permission was granted to M/s

Yodha Mines & Minerals by the competent Authority vide File

No.lWRD-22oo08/162t2021-WS-DIVN-SoNEPAT-lrrigation&

w.R. Departmenu76909/2021 dated 23.11.2021. The same was

informed vide Executive Engineer water services Division,

sonipat to the Mining officer vide letter No. 5544-46lPermission

Dated 23.11.2021. Copy of letter No. 5544-46lPermission

Dated23.ll,zo2lalongwithapproveddesignisannexed
herewith as ANNEXURE-R/9'

6.

w
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7. That as such a temporary pipe crossing was constructed in

entire creek of river Yamuna by M/s Yodha Mines & Minerals

which was removed on dated 30.06.2022,i.e., before the start of

rainy season. lt is further submitted that the installation of the

said pipe neither cause any danger to the natural flow of water

of river Yamuna nor diverted the natural path of Yamuna as in

the lean season there was very small flow of water in river and

temporary pipe crossing constructed by M/s Yodha Mines &

Minerals was approximate 3 times the discharge running into

river. There is no obstruction to the natural flow in river and no

diversion thereto. Erosion of land in river flood plain is a natural

process as river meandering is continuous process.

8. That apart from the approval in question, two other approvals

have been sanctioned under Yamuna water services circle,

Sonipat and at present construction for 01 No. Crossing has

been done at site. There are 06 No' of permissions have been

given by Hathinikund Barrage circle, Yamuna Nagar and 05 No.

crossings have been constructed at site. (Approved Drawing

and photographs are attached at Annexurel0)'

ln view of the submissions made herein above, the

environmental safeguards have been duly considered while

finalizing the policy dated 19.10(2021'

(Pankai Agarwal, IAS)
Commissioner & Secretary to Govt' Haryana,

lrrigation & Water Resources Department'

Verification:

Verified at Chandigarh on 30th day of January ,2023 that contents of

the above reply are true and correct as per information derived from

the official record and legal submissions are being made as per legal

advice. No part of it is false and nothing material has been concealed

therefrom N,\ u/-
\)/

./
(Pankai Agarwal, IAS)

Commissioner & Secretary to Govt' Haryana'

lrrigation & Water Resources Department'

10
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Item No.8

Vikas Kumar

State of Haryana

Date of hearing: 12.Og.2022

Applicant: None.

BEFORE THE NATIO.NAL GREEN TRIBUNAL
PRINCIPAL BENCH

(By Video Conferencing)
originat Application No. {si)zozz

(Court No. 2)

...Applicant

..,Respondent

Versus

C.RAM: H.N,BLE MI. jylIrcE ARUN KutvraR_TyAcr, JuDrcrAL MEMBERHoN,BLE DR. AFRoz AiM6,.i".*. MEMBER

ORDER

l ' Mr' V,<as Kumar reside't of village ancr post office Jainpur, District
Sonipat' Haryana has sen't the present letter petition by post, which is
registered and treated as original application, complaining that Mr. Sandeep
Ahlawat is indulging in ilregar mining in the name of yodha Mines and
Minera-ls in the river bed of river yamuna and has thereby diverted course of
the river by constructing iilegal bridge on river yamuna.

2' Tlris Tribunal is empowered to suo mototake cognizance o1 the cases
involvirrg questi<-rrrs reiati,g to environment *rising out of the impleme,tation
of enactments specifiecl in First schedule of the Nationar Green Tribunar Act,
2O10 as held by Honble Supreme Court in W

This Tribunar can also take cognizance of such cases on the basis of rettcr
petiti<lns in accordance with settled principres of law governing pubric Interest
Litigation.
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O. A. No. 58112022 Vikas Kumar Vs. State of Haryana
-2-

3. Prima Jacie, thc averments made in the application raise questions

relal.ing to environmenl. arising out of the irnplemenl.al.ion of the enact.ments

specified in schedule I to the National Green Tribunal Act, 2010. In view of

the averments made in the application, we consider it appropriate that a

Joint committee be constituted to verify the factual position. Ac:corclingly,

we constitute a Joint committee comprising of representative of Ministry of

Jal Shakti, state of Haryana, Director,. Mines ancl Geologr, state of Haryana,

State PCB and Deputy commissioner, Sonipat and direct the same to meet

within two weeks, undertake visits to the site, look into the grievances of the

appticant, associate the applicant and representative of the concerned

project proponent., verily the fact.ual posil.ir:n and submit. its report. wit.hlt

one month. The State PCB will be the nodal agency for coorclination and

compliance.

4. In case the Joint committee observes any violation of consent

conditions/environmental norms then it shall forward a copy of its report

to:-

(i) the Project Proponent to enable it/him to comply with the

recommendations the report of the Joint Committee or file objections

against the observations/recommendations made in the same and aiso

file its/his response before this Tribunal as desired within one month

from the date of receipt of a copy of the report of the Joint Committee;

and

(ii) the Director, Mines and Geology, State of Haryana, State pCB ancl

Deputy Commissioner, Sonipat to enable them to take appropriate

remedial action by giving notice to/hearing the project proponent and

following due process of law in accordance with Statutory provisions

mandating them to take remedial action for prevention, control and

abatement of environmental pollution/degradation and for protection

and improvement of environment and submit their action taken
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O. A. No. SBt/2022 Vikas Kumar Vs. State of Haryana

reports within one month from the date of receipt of a copy of the
report of the Joint Committee.

5' Notice of the application be also issued to (i) State of Haryana through
chief Secretary, Government of Haryana, (ii) the Director, Mines and Georog,,
state of Haryana (iii) State pcB, (iv') Deputy commissioner, sonipat and (v)
Project proponent- yodha Mines ancr Minerals requiring them to fiIe their
response/ reply to the averments made in the apprication by ema, within two
months' The Registry is directed to prepare memo of parties accordingly and
attach the same with the application.

6. Notice be served on the project proponent through Deputy
commissioner, sonipat and for this purpose notice issued to the project
Proponent be sent to the District Magistrate, sonipat by E-mail for getting
service of the same effected on the project proponent and sending his report
in this regard.

7' The reportsl0bjections/repry/response be fired within the period
directed above by e-mail at judicial-ng1@)gov.in preferably in the form
searchable pDF/ocR Supported pDF and not in the form of Image pDF.

8. List for further consideratio n on 21.!L.2022.

9' In view of the facts and circumstance of the case, we arso
consider personal appearance of the Regional officer, Haryana state pcB
and Deputy commissioner, sonipat on the next date of hearing through vc
to be essentiar for producing the rerevant documents regarding compriance
with environmental norms and assisting this Tribunar in just and proper
adjudication of the questions involved in the case and they are accordingly
directed to remain present before this Tribunal on that date.

as

of
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O. A. No. SSt/2022
,Vikas 

Kumar Vs. State of Haryana
-.i-

10' A copy of this order' arong with a copy of the application and
documents attached with the same, bc forwarded to the Ministry of Jar
Shakti, State of Haryana, Director, Mines ancl Geologr, State of Haryana,
State PCB ancr Deputy commissioner, Sonipat by e-ma, lbr requisite
compliance.

Arun Kumar $agi, JM

Dr.Afroz Ahmad, EM

September L2,2022
AG
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Itern No. 06
(Court No. 2)

BEFORE..TH-E NATIONAL GREEN TRIBUNALPRINCIPAL BENCH Ei I{PW DELii-' '-

(Through physical Hearing with Hybrid VC Option)

Original Application No. 581/2022

Vikas Kumar
...Applicant

Versus

State of Haryana

Date of hearing: 21.77.2022

...Respondent

CoRAM: HoN,BLE Ml. 
^J]I5TICE 

ARUN KUMAR_T'AGr, JrrDrcrAL MEMBERHoN'BLE DR. AF.Roz AHMd;iipenr MEMBER
Applicant: None.
Respondents: Mr'Rahul Khurana, Advocate for Respondents No. 01to 04 with Mr. Lalit Siwat"fr, 

_ 

Oi"-Jo"rrip.,, Mr.Ravinder yadav, apE_Sonipai- ris"icJJ.,"rd Mr.

^,, :ll*!:,frI3, T:1ffi:;ffi ;;,;;, AkshayKumar Dahrya, Advocate for Respo_na;;;n;. s

ORDER

1' The grievance in the present application is regarding ilregal mining
in the river bed of river yamuna and construction oI' ,legal bridge on
river yamuna which has resulted in diverting its course and
submergence of agricultural land of the farmers.

2' Vide order dated 12'0g .2022, we constituted a Joint committee
comprisi,g of representative of Ministry of Jar shakti, state of Haryana,
Director, Mines and Geologz, State of Haryana, State pCB ancl Deputy
commissioner, so,ipat and crirectecl the same to submit its report within
one month and to forward copy of its report to the project proponent and
thc concerned statutory Authorities. Notices werc arso ordered to be
issued to state of Haryana through chief Secretaqr, Government of
Haryana, the Director, Mines and Geologr, State of Haryana, State pCB,
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Deputy commissioner, sonipat and project proponent-yodha Mines and
Mi'erars' personal appearance of the Regionar oflicer, Haryana State
PCB and Deputy Commissioner, Sonipat was also ordered.

3. Reply has been filecl by the Respondent No. 2_The Director, Mines
and Geoiogly, State of Haryana vide email dated I g.11.2022.

4' Report of the Joint comr,ittee has been fired vide ernair datecl
79.71.2022.

5' Reply has also been {iled by the project proponent vide email datecl
19.I1.2022 Responclent No. 5.

6' In its reply, respondent no. 2 has mentionecr about constructio' of
temporary bridge and its removal in terms of permission granted by the
Irrigation and water Resources Department. The relevant paragraphs are
extracted as under:_

u6. That M/ s. yodha Mines and Minerals qot their EC mod"ifiedfrom the SEIAA on 22.o9.2o2o i"r'ir""a"n"n"n-^""iil#J,mining in the iuerbed.

That M/ s. yod.ha Mines qnd Minerals got the permission fromthe lrrigation and Water R.;;;; Department .fo,::1::ction of temporary crossing in yamuna Riuer band.hmtntnq area as oe,r terms ani condition" 
^",iiio;;";Gouemment 

.poticy dated 19. ld.iOii."i' letter in this reaardwas sent bg Haryyng lrrigation 
"a-'ioi"r";;":;:;;Department to the Ui"i"g Offi";, S.;iwt, in which it wasspeci"fbattg said that.th.e i"t"7"t Jio*-orii prp"" shourd. be raid.in the entire width of riue, 

"r;;i: i;.f,oia of 
"aia 

bfter dated23. 1 1.2O21 b anneiea as Annexure R_, 1,.

That as per report of Mining Officer, Sonipat, the area inquestion, the mining .luolr! of M/s. yod.ha Mines and.Minerals was inspecid'bg hi;n ii zo. i.zo22 and. found thatmining actiuitg were tyin{ cu""i 
"tiiZ"ii^"" or inspection. Hefurther stated th@t at,lh;t ! "i i"r;;,;;tio,n, tn erosion of so,from adiacent aaricutturat h";;;"{i;ia, *m"n was due tothe natural floiu of yamuna Ar"r.'eu,ter, Mining Officer,Sonipat has informed. that ti; 

";;;tor constructed. at:mpo:ay bridge ouer yamun" n ;; ;i;; geftins permissionJrom Inigation and. water Resou,ri""--'iJ)onment uide retterno. 5544-46 dated. 
^23_.1 

1.2021, *iin wrrs tater ondemoli.slted before 30.06.2022 oi i"rl,#" ,.na conditions of
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'::"::l'xrx:L:":":1,T!" "ooa or inspection report is
9' Keeping in uiew of thi-report of Mining offtcer, it is crear tha.tthe temporary irossina. was made oi p", potry dated.19.i0.2021 and no 

"ir"rii-"""1J"" oi,rlX,uno riuer wasdiuerted bA M/ s. yodha Mrn"" and Minerals.,,
7 ' In the fact and circumstances of the case questions as to
permissib,ity of co,struction of such temporary bridges across the river
tirr the purp.se of lac,itating the mining lessee to carry r:ut the mining
and environrnentar impact of any such temporary bridge on riverine
ecologz and obstrr-rction/d.iversion of natural flow of the river and
remedial measures required to be taken arise for adjudicatio:n.

8' The lea,.red counsel for the respondents r-ro. 1 to 4 is directed to
place on recorcl copy of the policy framecl by the Haryana Governmenl
regardi,g permissib,ity of constructio, of such temporary bridges across
river yamuna' Afficlavit of duly authorized officer giving details with
photographs of alr temporary bridges constructecl on river yamuna in the
State of Haryana be also filed.

9' Replies on behalf of respondent no. 1, 3 and 4 atongwith all
requisite documents in support of the submissions be also filed within 15
days by emair at iudicial-nst(a)sov.in preferably in the form of sear:chable
PDF/ocR supportecr pDF and not i. the form of Image pDF.

l0' None has appeared for the applica,t today. The Registry is directed
to send VC link to the applicant so that the applicant may join the
proceeclings on the next date of hearing to be fixeci in the case.

I l' In view .f thc significant nature and impact of the questions are
involved, we also consider it appropriate to have the assistance of some
senior Advocate as amlcus curie to assist this Tribunal in just and fair
adjudication of the questions invorvecr. Accordingly, Mr. Raj panjwani,
senior Advocate is appointed as amicus curie to assist this Tribunal in
just and fair adjudication of the questions involved.
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12. List for further consideratio n on 09.12.2022.

13. A copy of this order along with the paper book be sent to Mr. Raj
Panjwani' senior Advocate' amicus cuie tbrhis record and a copy of this
order be also sent to the secretary, MoEF&cc and the Member
Secretary' Haryana State Legal service Authority rbr intbrmation/record.

Arun Kumar Qagi, JM

Dr. Afroz Ahmad, EM

November 2L,2022
AVT
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Original Application No. SSO of 2OtS(M.A. No. t3tl of 2OtS)

M.A. No. 1288 of 2o1#ir.^. No. t247of 2ots
In

rN--IHE-IAAmEIT o". 
oriSinal Application No' 517 of 2o15

Virender Kumar

Ministry of Environmurrt, roYl"t" & Climate change & ors.
sandeep *r-*?1. MoEF.& ors.

: HON,BLE MR. JUSTICE SMTANTER KUMAR, CHAIRPERSONHON'BLE MR. JUSTrCS yro.seivr, ]uorcrel, MEMBERHoN,BLE MR. JUSTICE M.s. NIMiIIT,,uorcIAL MEMBERHON'BLE MR. BIKRA-M Srucn sauwan, EXPERT MEMBERHoN'BLE MT. RANJAN cHATT;i};;, 
"*,.*, 

MEMBER

#:: X::l*:::11:11: |,"*.n.and Ms. Kamini Jeshwar, Advs.*::::::liX:,':.y:"i"-vJ'J."r.;il'j:-ii:1"ffi "ilttJff 

'':15:ff 
ill:?-I,#::ili;;;;;^"T:l?fi l";lT#i,"x*,""1o0"

X::::l:::: X:. I: l,l. $ktJ i^'i,ffi;lii,Si;.XT,"iIRespondent rvo. e, M,. pi";r.*iiti;yr:^;:;i,[:: l'.t,f",., Mr. Ankur MittarAnd Mr. Abhay Gupta, Advs.
Appllcation No. 517 of 2OtS

Applicant :

Respondent No. 1:

Respondent No.2-6:

Respondent No. Z:
Respondent No. g:

Mr. Suraj prakash Singh, Adv.
Mr.. Balendu Shekhar, Mr. Akshay Abrol and Mr, VivekJaiswal, Advs.
Mr. Anil Grover, AAG and Mr. Mr. Rahul Khurana, Adv.Mr. Ankit Verma, Adv, for State of U.p.Ms. Savitri pandey, Adv.
Mr. Pinakl Mlsra, Sr. Adv. wrth Mr, Virender Rathore,Mr. Ankur Mittal and Mr, Abhay C"pt., aa"", 

---

Orders of trriTiibunat
Item No.
29&30

December
23,20t5

ss

mifWeffi 
m&bc-fr,1pectiffi t.ffiffi" been fited,

-t@ 
record' conv offioffim,rr,rished to all the

Learned Counsel appeffig in this case. Objections

thereto, if iny, be filed within two weeks from today.

we grant riberty to the parties to file additional
documents, if any, within two weeks from today. Copy be

exchanged between all of them.

The Learned Counsel appearing for the Miners

submit that they would not do any river bed mining and
particularly in these two areas specified in the Application
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Lalupura and Peer they would carry on

mining activity only on the agricultural land at either

place as they have alread.y having Environmental

Clearance, consent of the Board and all other permissions

to carr5z on mining and strictly in accordance with law as

per the conditions of the Environmental Clearance and

permission granted by the Authorities concerned. This is

also be permitted subject to final order that would be

passed otherwise, thq interim order passed by the

Tribunal would continue to be enforced. The file where

the show cause notirre was issue$uld_be produced by

the State of Haryana. Further we direct&r humes pipes

stated to have been instatled in the n o*r*, o., ",
Karnal and District Shamli, Mtzzafarnaffi wherever

there are unauthorized bridges or humeffies are
ds

installed, in bop4lre States of Haryah andWWshall be

removedr-fiodfi*Sp submit tnil'.no&H*ire the

Tribunal*.._Iffiianical mining Siro b-e ffiitted on
E,$&#

lq:_n"" t*roPu"" Efth' s*t"ffiffiu'P' and

Iiaffqta. r n\., &*.'-" /i* , F..,s .r rr \S&F A W
uil lrr$ il*[t&Po" sa,n ffi""ryl2016 the date

already lixed.

(s;;i;;i;; iil;;;i 'cP

......,JM
(U.D. Salvi)

(M S'iv;;i;;i "" 'JM

..........,EM
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Original Application No. 44 of 2Ot6
And

Original Application No. 517 of 2O15
(M.A. No. 1247 of 2015, M.A. No. 1288 of 2O15 & M.A. No. 321 of 20771

And
Original Application No. 55O of 2015

(M.A. No. 1311 of 2015, M.A. No. 625 of 2OL6 & M.A. No. lO48 of 2016)
And

Original Application No. 53O of 2OL6
(M.A. No. 989 of 2O16)

And
Original Application No. 272 of 2OL6

(M.A. No. a46 of 2OL6l
And

Original Application No. 481 of 2OL6
(M.A. Nos. 9O412016,9OS|2OL6 e 1267 l2016l

And
Original Application No. 54O of 2O15

And
Original Application No. 9O of 2O16

(M.A. No. L223 of 2o16l
And

Execution Application No, 4O of2015
(M.A. No. L412l2OL7l IN O.A. No. 517/2015

Mushtakeem Vs. MoEF & CC & Ors,
And

Sandeep Kumar Vs. Ministry of Environment & Forest, & CC & Ors.
And

Virender Kumar Vs. Ministry of Environment, Forests & Cllmate Change & Ors.
And

Sandeep Kumar Vs, Ministry of Environment, Forest and Climate Change & Ors.
And

M/s. Ganga Yamuna Mining Co. Vs, State of Haryana & Ors.
And

Joginder Singh Vs. Ministry of Environment & Forest & Ors,
And

Ved Pal Singh Vs. Ministry of Envlronment and Forests & Ors.
And

Chander Mohan Uppal Vs. State of U.P. & Ors.
And

Sandeep Kumar Vs. MoEF & Ors.

CORAM : HON'BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON'BLE DR. JUSTICE JAWAD RAHIM, JUDICIAL MEMBER
HON'BLE MR. JUSTICE S.P. WANGDI, JUDTCIAL MEMBER
HON'BLE DR. NAGIN NANDA, EXPERT MEMBER

Present: Appllcant: Mr. Sural Prakash Slngh and Ma. Pushpila Bisht, Advs,
Mr, Neeraj Jain, Mr. Auupam Mishra and Mr, U. M,
Tripathl,6dvs. in Oa No. 481/2O16
Mr, Abhay Gupta, adv. l,ilE.A.40l2OL7
Mr, Yashral Singh Desar, Mr. Shyam Agamal, Adv.

Respondents: Mr. Ankur Mittal, Adv.
Ms, Sakshi Popli, Adv. for Mr. Divya Prakash Pande,
Adv. for Ministry of Environment, Forest and Climate
Change
Mr. Attin Shankar Rastogi, Mr. Prateek Yadav, Advs.
for MoEF
Mr. Naresh Kaushik and Mr. Vardhman Kaushik and
Mr. Nishant Gautam, Advs,

L
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Ms. Deep Shikha Bharati, Adv.
Mr. Yashraj Slngh Desar, Mr. Shyam Agarwal, Adv,

Mr. Shlok Chandra and Mr,Ritesh Kumar Shatma,
Adv.
Mr. Anil crover, AAG wtth Mr. Rahul Khurana, Adv.
for State of Haryana and HSPCB
Mr. Anklt Verma, adv. State ofUttar pradesh
Ms. Savitri Pandey, Mr. Manlsh Tiwari, advs.

Date and
Remarks

Orders ofthe Tribunal

Item Nos,
3to1O

September
o5, 2018

A+R

h
tB
"}}t*J;q
*!tl 1T

1. A1l the matters involve a common question about the

safeguards for protection of environment in the course of

mining.

2. In Original Application No. 44 12016, the applicant

claims to be an agriculturist having land adjacent to river

Yamuna in District Shamli. to the applicant

several mining leases have been

Yamuna Nagar, Karnal, Panipat and

Haryana and in Districts Shamli,

Saharanpur and other districts of State of

along the river Mechani

No. 517/2015, Virender Kumar Vs. MoEF&CC & Ors.

directing that no mechanical mining be permitted on the

river beds in the State of Uttar Pradesh and Haryana. River

bed mining is still continuing in the States of Uttar

Pradesh and Haryana resulting in large scale

environmental degradation and ecological imbalance.

3. The applicant has proposed following questions for

consideration:

"a. Whether there are aduerse enuironmental

beds is not permitted. One of the conditions for sustainable

mining practices is that no mining is to be allowed duringmining practices is that no mining is to be allowed during

rainy season. Still factually, mining is being done inside

the river Yamuna using heavy machinery in violation of

^^.^l:+i^-^- ^f D-^--:---------L-1 A1 -----,conditions of Environmental Clearance. This Tribunal

passed an order dated 23.12.2015 in Oiginal Application

in Districts

Sh

rlver

2
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b.

consequences, like change of course of iuer,
degradation of ecologg in the surrounding
area, impact upon the wqter table, etc., tn
course of mining of minor minerals like
sand, bajri, bounders, etc. on Yamuna Riuer
bg using mechanical or semi-mechanical
equipments?
Whether there are qduerse enuironmental
consequences, like air pollution, affect upon
local flora and fauna, affect upon local
agricultural land and agricultural produce,
etc. in course of operation of mining bg
mechanical equipments on the riuer bed of
Yamuna.?
Whether there is qn imminent danger of an
enuironmental catastrophe like the one
witnessed in the State of Uttarakhand in
uiew of the incessant sand mining on riuer
bed of Yqmuna river which is likely to haue
graue consequences?

d. Whether it r-s necessary to lag down strict
guidelines to ensure compliance of the post-
enuironmental clearance terms and
conditions bg the mining lease holders in
order to safeguard the around
the mining area qnd to of
the proubions of releuant
enuironment in their letter and

e. Whether if is necessary to lag
guidelines to ensure
the concerned statutorg

st mining

method

and closure of sand minir

Yamuna in State-of Uttar

the river beds of

and Haryana, closure of

sand, boulder, gravel mining operations in the river beds in

State of Uttar Pradesh and Haryana, strict compliance of

order of the National Green Tribunal dated 23.12.201'5 in

Original Application I/o. 5/7/2015, Virender Kumar Vs.

MoEF&CC & Ors. on framing of guidelines to ensure

compliance of conditions of Environmental Clearance by

the mining lease holders. Facts of the other matter are by

and large identical.

Item Nos.
3tolO

September
05,2()18

A+R
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4. The application was filed before this Tribunal on

2l.Ol.2OL6. On 05.04.2016, the States of Haryana and

Uttar Pradesh, the Ministry of Environment, Forests and

Climate Change and the Ministry of Mining were required

to state the clear meaning of 'mechanical', 'semi

mechanical' and 'manual mining' with reference to the

mining in river beds and flood plains. The matter has been

considered on about 17 dates ofhearing earlier.

5. An affidavit was filed by the State of Uttar Pradesh

on i7.03.2O16 to the effect that Environmental Clearance

The matter Environmental Clearance is

s dated 15.06.20 16 andgoverned

.01.2016. red for

in view of

Kumar

u. State of Hargana, (2012) 4 SCC

6. Notification dated 15.01.2016 provides for

constitution of DEIAA to deal with Environmental

Clearance o of less than 5 hectares of minor mineral

mining. Procedure for grant of such clearance is also laid

d.own which includes preparation of District Survey Report

and also qualifications and terms for experts in DEIAA and

DEAC. Notification dated 2O.OL.2O|6 lays down the

constitution of the District Level Environment Impact

project or activity mentioned in the Schedule. Compatibie

oi expansion of any

Schedule. Compatibie

is required for matters falling in the Notification dated

14.09.2006 before establishment oi expansion of any

Item Nos,
3tolO

September
05, 2018

A+R
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Item Nos.
3tolO

September
05,2018

A+R

Assessment Authority for category B - II project for mining

of minor minerals. The DEIAA is headed by District

Magistrate while the District Expert Committee is headed

by senior most Executive Engineer of Irrigation

Department.

7. Further Affidavit was filed by the State of Uttar

Pradesh on 07.05.2016 on the issue of terms 'mechanized',

'semi mechanized'and 'manual mining'. It is explained that

these terms are not defined. However, comprehensive

mining plan prepared by Directorate of Geolog. in the

e of Uttar Pradesh has defined the term semi
* 

,o mean *& offiorkins wheremechanized mining
friffi

some operations are also undertaken ffiffiy. Therefore,aw_,
the semi mechanized mining

almost the same

mechanized mining

method working.

or

of metime

ferred

as semi-

mining

with the labour.

with the help of e

ng is undertaken

8. The Ministry of Environment, Forest and Climate

Change (MOEF&CC) in affidavit filed on 14.O7.2016 states

that sand and gravel are most used material after the

water. The method of sand mining can be in deep pits

equipped only with a shovel and crowbar to as complex as

dredging of river and sea beds with heavy equipments like

dredgers. Extraction is required to be correctly priced and

taxed. Recycling of materials like glass, building debris and

with light machines ar,
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September
05,2018
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alternative sources of sand and gravel which accumulate at

the bottom of dams should also be targeted. Their use

would address the problems of these aggregates

accumulating which leads to a reduced capacity of dams to

store water and could result in the dam water intakes

being blocked. Dam regularly release large amounts of

water to flush out aggregates. Although currently more

expensive, aggregates could be extracted from the dams. It

is important to protect local communities, reduce

environmental degradation and facilitate long-term rationa,l

sustainable use of the natural resources.

9. The MOEF&CC further environmental

considerations are important to sus of life and

to balance the demands of economic

need for protection of environment.

and

ing is

" (i)

, following steps are

Identificatton of riuer stretches and their
demarcation for mining must be completed
pior to mining fo, sustainable
deuelopment.
The riuer bed mining be allowed in dry
stretches of sand aggradations manual in
iuers with width up to 100 meters.
The iuer bed mining be allowed in dry
stretches of sand aggradations both
manuallg and mechanized in riuers utith
uidth more than lOO meters. The
excauators being used for riuer bed mining
should be uith bucket capacitg of 1 cubic
meter and maximum boom lenqth of 3

(iil

(iil
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(iu)
meters.
the iuer flood plain mining be allowed both
manual and mechanized, Tlrc excauators
being used for flood plain mining should be
with bucket capacitg upto 1 cubic meter
and maximumbooth length of 3 meters.
Not in-stream mining in the channel where
water is Jlowing in the river be allowed.
In case of perennial streams and creeks
onlg manual miruing be allowed.
.l[o sue of suction pumps be allowed for
tuet pit mining in iuers, coastal areas,
perennial riuers and creeks.
The excauators used for riuer bed mining
and flood plain mining should be tyre
mounted only.
The mining is paleochannels/ agriculture
fields can be both manual and
mechanized. Use of ang excauator can be
permitted.
The extraction of sand in coastal area bg
manual method be permitted but the
quantification of suclt sand shall be set
out.
No transport uehicle shall be allowed in the
HTL area, tro.nsport uehicle be parked at
the designated sites outside the HTL area.
Under no circumstances mining
intersecting the ground water table be
allouted.
Segements of braided riuer sgstem should
be sued preferablg falling within the lateral
migration area of the riuer regime that
enharrce the feasibilitg of sediment
replenbhment. Mining at the concaue side
of the riuer.channel should be q.llowed to
preuent bank erosion. Similarly
meandeing segment of a riuer should be
selected fol mining such a waA as to auoid
natural eroding banks and" to promote
mining on naturallg building (aggrading)
meander components. Scrapping of
sediment bars a.boue the water flow leuel
in the learn period mag be preferred for
sustainable miiing.
In the Piedmon Zone (Bhabbar area)
particularlg in the Himalagan foothills, tlw
sandy - grauellg track constitutes excellent
conduits and hoLds the greater potential for
ground water recharge. Mining in such
q.reas should be preferred in locations
selected away from the channel banks
stretches.
Mining of grauelly sand from the riuerbed
should be resticted to q maximum depth of
meters from the surface. For surface
minirug operations beyond this depth of 3
meters (10 feet), it is imperatiue to adopt
quarrying in a sgstematic bench- like
disposition, which is generallg not feasible
or iuerbed miruing. Hence, for safety and

Item Nos.
3tolO

September
05, 2018

A+R

(u)

(uil

(uil

(ix)

(x)

(xt)

(uiii)

(xil

(xiu)

(xu)

(xui)

sustainabilitu restriction or
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Item Nos.
3to1O

September
05,2018

A+R

iuerbed material to maximum depth of 3
meters is recommended.

(xuii) Mining of riuerbed material should also
take cognizance of the location of the actiue
channel bank. It should be located
suffbientlg awaA, preferablg more than 3
meters autag (inwards), from such riuer
bqnks to minimize effects on riuer bank
erosion and auoid consequent channel
migration."

1 1. The MOEF&CC has addressed such issues in its

procedure laid down in notification dated 15.01.20i6.

12. Further affidavit was filed by MOEF&CC on

16.08.2016 explaining the term semi mechanized mining,

how the mining will be done in streams and

creeks if stream mining is not

mining. Manual mining is allowed in

aggradations

bank to

4. Ins

] water is

| .r..t. tn It is stated

Foundation & others us. State of Maharashtra and
others uide order dated 29.05.2014 had directed
that extraction of sand from coastal area by manual
metlrcd maA be permitted in case of
dredging/ cleaing of channels in sea/ creeks.

15. Thereafter, Affidavit dated O6.O9.2016 was filed by

MOEF&CC giving chart in relation to mechanized and

manual mining and also stating how inter State mined

materials are to be transported, and should be controlled

and regulated.
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3tolO

September
05, 2018

A+R

16. The affidavit states that District Survey report is

required to identify areas of aggradations or deposition

where mining can be allowed. Areas of erosion and

proximity of infrastructural structures and installation

where mining is prohibited. Report of replenishment and

time of replenishment after the mining. The affidavit

further states that there is a requirement for visit to every

site where environmental clearance has been applied for to

see suitability of the site and the method of mining. For

inter-state transportation regulation, a High Powered

conditions of Environmental

Yamuna Developers. The main

activity

En

application

mining in

that on the

was found in the

to the applicant, such

is disputed.

18. Original Application No. 550/2015, Original

Application No. 517 12015 and Original Application No.

530 12016 are said to be identical to Original Application

No. 517 of2015.

19. In Original Application No. 272/2016 the grievance

of the applicant is that though the lease granted may be

valid if Environmental Clearance was rightly given, the

learned counsel for

*Committee was appointed which qgLve its report envisaging

loint meetings and monitoring. W &ioint meetings and monitoring. W 
fu,

17. In Original Application llo. srZ@ffi prayer is to

ground is that the mining
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Item Nos.
3to1O

September
05, 2018

A+R

same was wrongly given on account of mis-conception.

Learned counsel for the State has submitted that the

matter will be considered in light of the order which may

be passed. The mining has taken place for about three

months under the interim orders of the Tribunal and not

thereafter.

20. In Original Application No. 481/2O16, the allegation

is that there is connivance of the District Administration

with the miners and mining is going in violation of

conditions of Environmental Clearance. According to the

applicant, an effective mechanism is,reguired to be evolved
'_:,_:...

so that the illegal mining does not pffiff &-so that the illegal mining does not plffitr; 
M

2t. In Original Application No. s4ffimffi and Original

for

Application No. 90 12016 it is stated of these

application are identical of Original No.

48r l2016.

22. We

West Bengal and Odisha in the order dated 04th

September, 2018 in Sudqrsan Das Vs. State of West Bengal

& Ors., Original Application No. 173 of 2018. We have

directed the MoEF&CC to revise the guidelines on the

subject for effective mechanism for sand mining, relevant

portions of which are reproduced below:-

"14. There can be no two uiews that an effectiue
institutional monitoring mechanism is required not
onlg at the stage when Enuironmental Clearance
is granted but also at subsequent stages. In the
light of tlrc experience gained, the MOEF&CC has

lshed Sustainable Sand Mininq and

of environment by checking illegal

identical issue relating to the23. We have dealt with the identical issue relating to the

illegal sand mining in the border districts in the State of

West Bengal and Odisha in the order dated 04th

the main r

10
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Management GuideLines 2O16, extensiue

Item Nos.
3to10

September
05, 2018

A+R

consultation u-tith the States and the stake holders
for about one Aear. The object of the guidelines is
to restore and maintain ecologg of iuers. The
guidelines focus on preparation of District Suruey
Report and the Management Plan. The guidelines
enuisage mapping of the resources at District leuel,
identification of appropiate sites for extraction,
appraisal of the extraction process, putting in
place the required enuironmental safeguards and
igorous monitoing of tlrc uolume of extracted
material. The guidelines record tlwt mining within
or near iuer bed impacts phgsical characteri,stics
of the stream such as channel geometry, bed
eleuation, substratum composition and stability,
in-stream roughness of the bed, flow uelocifu,
discharge capacitg, sediment transport capacitg,
turbiditg, temperature etc. Alteration or
modifbatbn of the aboue attributes maA cause
hazardous impact on ecological equilibium of
riueine regime. Thb may also cause aduerse
impact on in-stream biota and riparian habitats.
This disturbance mag also cause changes in
channel configuration and flow-pat?ts. Loss of
riparian habitat resulting from direct remoual of
uegetation along the stream bank to facilitate the
use of a dragline or through the process of
lowering the water table, bank undercutting, and
channel incision. The phgsical co
stabilitg of substrates are altered as

sediment
, the

washing
flow cond LA

@Ssediment i
at low

and
factors

due to the
sediment

exacerbating the situation by additiona"l
di,sturbance.

15. According to the guidelines, following
consideration are required to be kept in mind for
sustainqble sand mining and grauel mining :'

"a) Parts of the iuer reach that experience
deposition or aggradation shall be identified first.
The Lease holder/ Enuironmental Clearance
holder mag be allowed to extract the sand and
grauel deposit in these locations to manage
aggradation problem.

b) The dbtance between sites for sand and grauel

instream mining and most of

best to let natural

ininq shall on the ishment rate

tL
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I

the iuer. Sediment rating curue for the potential
slfes shall be deueloped and checked against the
extracted uolumes of sand and grauel.

c) Sand and grauel mag be extracted across the
entire actiue channel during the drg season.

d) Abandoned stream channels on terra.ce and
inactiue Jloodplains be preferred rather than actiue
channels and tLwir deltas and flood plains. Stream
should not be diuerted to form inqctiue channel.

e) Lagers of sand and grauel which could be
remoued from the riuer bed shall depend on the
width of the riuer and replenishment rate of the
riuer.

fl Sand and grauel shall not be allou-ted to be
extracted u.there erosion maA occur, such as at the
concaue bank.

g) Segments of braid.ed. riuer system should. be
used preferablg falling within the lateral migration
area of the nuer regime that enhances the
feasibilitg of sediment replenishmerut.

h) Sand and grauel shall not be extracted within
200 to 5OO meter from ang crucial hydraulic
sttucture such as pumping station, water intakes,
and bidges. Tlrc exact distance shoutd be
ascertained bg the local authorities based on local
situation. The cross-section surueg should couer ct

minimum distance of 1.O km upstream and 1.0 km
dowmstream, of the potential reach for extraction.
The sed.iment sampling should" includ.e the bed
materiq.l and, bed material load before, during and

i) Sand and grauel could be extracted from the
downstream of the sand bar at iuer bends.
Retaining the upstream one to two thirds of the
bar and ipaian uegetatian is accepted as a
method to promote channel stabilitg.

j) Flood discharge capacitg of the iuer could be
maintained in areas where there are signtficant
flood hazard to existing structures or
infrastructure. Sand and grauel mining mag be
allowed to maintain the natural flou capacity
based on surueyed cross- section history.

k) Alternatiuelg, off-clwnnel or floodplain
extraction is recommended to allow iuers to

72
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replenish the quantitg taken out during mining.

l) The Piedmont Zone (Bhablwr area) particularly
in the Himalagan foothills, where iuerbed
material rb mined, thi"s sandg-grauellg track
constitutes excellent conduits and holds the
greater potential for ground water recharge.
Mining in such areas should be preferred in
locations selected awag from the channel bank
stretches.

m) Mining depth should be restricted to 3 meter
and distance from the bank should be 3 meter or
10 percent of the iuer width whicheuer less.

n) The borrow area should preferablg be located
on the iuer side of the proposed embankmen|
because tlrcg get silted up in course of time. For
low embankment less than 6 m in height, borrow
area should not be selected within 25 m from the
toe/heel of the embankment. In case of higher
embankment the distance should not be less than
5O m. In order to obuiate deuelopment of flow
parallel to embankment, cross bars of width eight
times the depth of borrow pits spaced 50 to 6O
meters centre-to-centre should be left in the borrow
plrs.

o) Demarcation of miruing area with pillars and.

1}
^qH-h
"s*r\\d.

o) Demarcation of miruing area with pillars and
geo-referencing should be done pior to start of
mining".

16. It is suggested that duing surueA of the
area wlrcre mining should be permitted, following
factors which must be kept in mind:

"i) A stable riuer is able to

flow of
. tlwt it's pattern

without
(scouring

down).

from bank erosion minus amount transported
downstream each year.

iiil ft i"s compulsiue nahre of iuer to meander in
their beds and therefore they will haue to be
prouided with adequate corridor for meandering
without hindrance. Ang attempt to diminish the
width of the corridor (floodway) and curb the
freedom to meander would proue
counterproductiue.

iu) Erosion and deposition is law of nature. The
iuer stream has to complete its geomorphologbal
cycLes from gouth, mqhtre to old age.

mining".

13
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u)Riuercap@

:::^:: ^.':v: , d?Y, th;';-';,;;",;*";;
T: y*:? 

r :l _:^"Y T,::"n "ii. ai"," 
"i#' *",iirlt,LUtLLLUtLrLg oJ sand. mtnlng and riuer bed mining.

l*...:::u,::!*!-yy; inctules,Jinning oy

::::,::: Ln*it, ":d uyt9"ii"s -;;-";:*;i,
checking en route tni ,iT-rlrt" 

"'"X,
miningmaterial, tracking of uehicle

generation and action reuieut.

should orint the Transoort permiigT necZipt with

?rYy;;:::1':y.i\: towest point or ana stream

,^{ 
_^^,T!:^y_"nasement 

p.tg.n maU require sAstemoJ repLen8nment as. well as preuintiue stepsduing the sand. mining. n"iU"iii"t and.reclamat_ion of marine sand mining 
-ioj 

,"qurr"
ylrine bio-diuersity. Guidelines its;o'ieat witn,;::.^r!-!:!th .{ ryining, strbt regutated. resime.t ne management of mining ctusteri should_ hiue aseparate approach. Management of sand.
llyosifd ^after. 

the flood"s "n"'"ti--A" tlated asseparate for minina. Monitoring system p)opo".aincludes sayeguaris d.unng transport as well aschecking of condition of miiing.

,,2 
^, !:. - 

alread.g noted, notifbation dated.

!,?;,^, Y-"- 
are of the.u.iew that ail the safeguard.swnrcn are suggested 

-in 
sustainabte said.'mtningguidetines as weil as 

""tiJb;i;; d.qled.15.O1.2016 ought to be scrupulouitg Tottowea.

(it) Project Proponent must ensure that the CCTVcamera, Personal Computer (pC), Internet
Connection, power Back up, o"."""'"irtrol of minelease site; and arrangement for weight orapproximation of weight of minei out mineral onoasrs- oJ uolume of the trailer of uehicle used. atmine lease site are auailable.

(iit) 
^ Project Proponent must ensure the Scanningof Transport permit or Receipt 

""a "ptoiiing onSeruer.

(iu) The State Mines and. Geology Department

d
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through the District Collector. O;;. theseTransport permits or Receipts 
"r" iiJrla, tn"gwould be uploaded. on the sen)er agiinst thatmine lease area.. Each receipt ""iouU 

bepreferablg with pre-fixed quantiig, 
"i in totrLtquantitg gets determined. for the receiptsissued. When the Transport permii- or Receipt

b-arcode gets scanne.d and" inuoice ii generatea,
the particular barcod"e gets used. 

""i it" ualiditgtime is recorded on the-seruer. So iU ii" detaitsof t.ransporting of mined. out materii can becaptured on the seruer and. the Transport permit orReceipt cannot be reused..

(:)^ 
, .!n" 2taff . deptoyed for the purpose ofcnecKtng of uehicles carrying minLa'mineral

should be in a position to 
"cnJ* 

tn" 
-uotiaity 

oyTransport permit or Receipt ay ""iniii tn"*using website, And.roid" AppiXoti\n a.nd. SM-i.

secuita features nnu^.@
aboue and issue them to the mine teaie hold.er

(ut) In case the Vehicle bre.akd.own, the ualid.ityof Transport permit or Receipt shalL'be eitenaed.of Transport permit or Receipt shalL bleby sending sMS by diuer'i" ip"iifo ii^o, ,oreport breakdown of uehicle. 
-Thi 

seruer will
:eS$:el thb __information and register theDreaKdown. The State can also establi"sh a caltcentre, which can regi.ster breakd.owns of suchuehicles and extend. the ualid.itg p.*i. Thesubsequent restart of the uehicle"aiso shiutd. be
slmlLarla reported to the seruer,/ call centre.

(uiii) 
_The sgstem shclll enable the Authorittes to

fguelop periodic .report on d"iffereni p,iro*"t"r"
like 

.dailg -hfttng report, uehicle'tog/71;sra, tyting
against allocation, and total LrftinS. The system
can be used to geneiate auti miits/ stws. This
wtLl enable the District Collector/ Magi.strate to getall the releuant detaits and. witi enabte theauthoritg to block the,scanning facilitg of ang site
found to, be indulgea in irrejiUAtyl 'Wh.n"r",
ang authoitg intercepts any uehiclZ tansporting
illegal sand, it shaLl get rejistured on tie seruer
a.nd shall be mandatory for-the officer to filt in thereport on action taken. Euery interceptid uehicte
should be tracked."

21. Though the recommend"ations to some
extent ouerlaps with the procedure laid" d.own inthe notification dated. 15.b1.2O16 and" the policg,
the same hauing been suggested by expert bodyi,
after -consideing the exisling poi*.i"r", mLtst
aLs.o be adopted to the extent not alread.g couered".It is pointed out that the aboue report"ha"s beenaccepted blt this Tribunat uid.e ord"er d.ated"

15
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t#
22. It is a knowr

;:;t:;;i!.:r;titri:;jfi,:::o.;:i."{"{'"2,i;:
#:;:.r*iiii"#:!n:.::""x*,:;,!i;
23. Since there is ttttb, r^:,_

:x:;Xi#:ii:r*;-n,:|:ii:it;
:;f ':;1"'oz7"Ji"#!!'f ::,?""{;;l;XiX";i

:T;:X",:;,':;:f :::;:X;,*X:;i:'il!ffi ,i;
24. The Dresert '-^+.^_,| 

, rrc pre Serlt matter will also stand covered by
the said directions as far as the policy is concerned.
25. Since the present matter also involves identicaj
issues, we direct the Slate" ^r rT D
issues, we djrect the States of U.p. and Haryana to followthe same procedure in the present case Compliance

reports also be filed to the extent applicable to the present

withassi.stin";;;;:;L;::;,,;r!ff :_"r:*m(uss),y: :, ap p t ic a t ii ns ;;;Z::l:*:,n s t 
1t ylt 

" ro,
f#!*::z;:;;i ;;;,,J:; (BrsAG),
hformattin ir)inolri""ttra of Electron)"s and* :,:'::'" ;;z: ;:;' if,' Jf ?:"J 

" 
#;, *Yiiimonitoring 

"gJt"i'r,li']--:"/ 
:t a satetlite-basei

:Xr:#:-li^:i"i,;*,,!,"Tl"f,TioT,f :::?:::.i

case before this Tribunat rvltfrin three months by e_mail at
filing.ngt@gmail.com.

26. A copy of this order be sent to the States of U.p and
Haryana by e_mail for compliance. The applicant may also
serve a copy ofthis order on all concerned.

ffi:?:.{,#,i;*i*;:-:,r:",i\fr?#:,;!#,

All the above applications are stand disposed of.

Put up the compliance report in second week of

27.

28.

Item Nos.
3tolO

September
05, 2ol8

A+R
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State of West Bengal & Ors. _ original Application No.
773 /20t8(supra).

September
o5,2018
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......, cP(Adarsh Kumar Goel)

....., JM(Dr. Jawad Rahim)

1""""""""' ""'.,JM(S.P. Wangdi)

o;;;ffi6 ,8M

05.09.2018
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To

From

Subject:-

N{ining Otlicer,
Depnrtment of Mines & Oeillopy.
$rnipat.

The Executive Engineer,
lnigation and Water Resoute Depanrnent,
Sonipat.

Memo No.: MO/SNPI S sr{ 1

2.

Dnted: ll lrrp.r*,;

for (""urrvirrs Minilr
.q,.t i* it ier C o re I\t/*. Y ua h LIVI i u *. .t I,l irJ

Distt. Sonipat.

On the subject noted above.

In this connection it is intirnated that lnigntion and Watcr Rcsourccs

Department Haryana has fonnulated policy regarding crossing yarnuna

River by Miners for carrying mining activities in their respective areas as

per grant of mining concession by *re Mines & oeology Department

Haryana. The additional Chief Secretory to Govt. Haryana Inigation and

water Resources Deparhnent has issued policy vide his officc Mcmo No.:

llw-600008110n02I-SE/HKB dnted 19.10.2021 addrcsscd ro the

Engineer-in-Chiei Irrigation and Water Resources Department I{aryana

sinchai Bhawan, sector-S, Panchkula, a copy of the said memo/policy is

er closed for your kind persusal.

Nos Yodha Mines & Minerals, Sand Unit Jainpur-2, Sonipat is authorized

contractor for excavation of river sand fi'orn sand unit Jainpur-2, Distt.

sonipat. As per policy issued by Additional chief secretary ro covr.

Haryana Irrigation and Water Resources Department Haryana as referred

above, the project proponent hns approached this office vide their rcquesr

dated 13.11.2021 to recommend their case to the Enginecr-in-Chiel.

3.
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r. n)

;

lrrigation and Wateq Resources Department Haryana Sinchai Bhawan, 

"secor-S, panchkula fo/grant of permission to construct the temporary paths

for crossing Yamuna so that the Minin g agency may be able to extract

minor mineral left over across the flow of water in their contract area

(Enclosed). The project proponent has submitted the copy of sizra plan of

mining contract area duly counter sign by the undersigned, the list of

machinery engaged in mining operation.

InviewofthepolicyissuedbylnigationandWaterResources

Department Haryana and there after the request of the mining agency as

submitted to the office of undersigned, it is therefore, the case of the project

proponent/mining agency is fonrarded to your good self for your kind

consideration and taking further necessa(y action in the matter please'

Enclosed: As above.
l
lltry,"C't4

Mining dfficer,
Deptt. of Mines & Geology,
Sonipat.Q--

199



..,..,,/\.\ \ \,'.l\" -/rl;r,v;,. \

To

The Mining Officer,

|tines & G-eoloey Department,
lonrpat.

ls.n.u

Subjectr- Resarding forwardins of rrronosat to Irrigation & Water Resources
na & Panchkula to constant crossine point at Jainpur-2 Minin

Block. Villaee Jainpur. Soninat (HR).

Dear Sir,
l. We are writing this letter as a request to please refer policy memo no. HW-
6000008llADA2I-SE/I{KB dated Chandigarh, I8e October, 2021 of Haryana Govt.
(Aannexture-l) which allows mining contractors to lay RCC pipes to cross river flow for
Mining Activities.
2. As per point no. VII we want to apply to Irrigation & Water resources deptt.
Haryana, Panchkula through your good office as it says "Mining agencies have to apply
through Mining deptt. & site plan showing proposal on Sazra PIan (Annexutere-2) should
be duly countersigned by Concerned Mining Officer.
3. As per Poiut No. VI, list of Machinery proposed to be used for carrying the Mining
rnaterial over these paths is also attached, as per approved Mining Plan. (Aannexture -4)

You are kindly requested to forward this application to lrrigation & WRD Haryana,
Panchkula for their consideration to grant NOC for same as per attached Policy.

Thanking You,
Yours Sincerely
(Sandeep Shokeen)
Partner
vffi y oo nei$rfiA,{b}Ul'l E R A L s

r. ?l'&ttolicy document.

Aannexture-Z a,; Sezra Plan showing proposed site plan.

Aannexture * 3 as list of machinery as per approved Mining plan

Copy:- The Engineer in Chief

Initation & Water resources department, Haryana
5, Panchkula.

Sinchai Bhawan, Sector-
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6.0 DErArIls ,oF trrrNrno nr^JnngRy DETLovEDoR m BE ogrt oytii AND TnE DEr.Af L
SPECIFICATIONS

Fotlorring equipmcnt is proposcd ro bc dcploycd for thc
dcsirud production ond rcmoval of ovcrlaid oncrburdcn
huving varying depth of 2 ro 3 nr.

Table: Li^st of I\lrchincrl
LNe {rrr r(rrtllrry ' "Cur<tn

)fB li,rcrrgrvr 1.0 rrl l0
l'Sirc1l't T,'&r l! tonr t0
\\bo.r Tr{cr .l{r$ liur,

irh{ rllxlcr r}scrr ,
\lriacrl.rx.t \r.n t

1.0 ilIETHOD OF },INII{G

Opcn.cast -scmi me'chanizcd Mining is proposed up to 3'0m

in river bcd rvith u's of excavalon and dumpcn'

Rivcr bcd mining is for cxtricling sand fronr \nsrnuna Rivcr

bcd. As pcr Harln,t iiit" t'tincral Conccssion Rirlcs' 2012

cxtraclion is rimircd r" li.om dcprh only in riu::.S. Ir{ining

arca ailoucd is so.or rrr in disrrict * sonipat: Mlllg actiYity

rvill bc canicd orii"-ili*r bed btock oYcr'"an dres of 32'01 
.*a'

hccrarcs our of 4i.ii t..*r.r allocatcd arcss bnly' enclusedo5sh\\\o.
hcctarcs out o[ {].25 hc\cbrcs cll(rc.lrsu rurt'sr v'.1'J' -"-'""-I..rrr
as Anncrurr-!. 'rov'(o('
itlcthod of \Yorking

(Plrte no { Plan shorving thc position of lrlinc \\'orkings at

thc cnd of Each \tart

6.1 Fucl Consumption

Quantitl' of Dicscl I Energp'fuel Consurnplion pcr da1': -
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I Ril *ct 1005

t'

irrfornration undsr RTt Act ZbOS:

,ri'rfr, l(hasra Nur,'l-igrs ars fr*e fronr far*rt {ipl.ltrrr, ;l ,'i,{)', '''''

Village-*irn r<l,rifi itumbers 
'

Villa# )ainpur
Tehsi'l & District Sonipat Haryana

. u"/
74 / 6, 2L4/7, 2L418, 7r4lg, 7

,,

L4,, 15, t{ ll , 1S, i '

IN

-Ifl$ll v' 1
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No, Too2oerKzt?

84040700

Yodha mlnor And Mlneralc

$tamo Outy Paid: t 101

Nr

$onlpot

08.u..r79

,4S- c:.,i:

l,i. ddl..*ri. . ;di+!;:

Th. rufionlhlt ot ff rf, O*r,,u@ %
6lr;!t l,1,,,lro o, on lho woblllo hllpe://egrashry.nic.in

fn. f**.rtive Engineer,

1{:;r

&*prc Warer Services Division,

, Tehsiland
reference

Mining

Distt Sonipat

In Ref, permission for construction of crossing River yar
MiningAgencv M/syodha Mines & Mi,erars For carrvin, ,,,il,i[ L,lfffi: 

Jainpur -2,

,Tj';,ffiffii?ffilI#,r:&-I\4in.er;rlsPvtREGD.AddressJainpur.2

, ,,,

/ '.1

;# ::i:1":,':':: f:"' .to 
u",.r.,,J;;;;ffi:ffi ;tyduy] tn

lj _:,y::.ljl::,r:runa ar viuage fainpur byFor carrying rit irring activities,

ffi

&'"llx?;};r g:i,#rf-,; i,o @
Nu,r Ju(lk1nt

{ osta i 17tl,112021

lll$ffllll,llrff[fi

Landtr4,rrk Julnpw Z

; :: :ffi,"**w
Olhsn

Na

Na

98.....r7s

t\ra

I'la

Purpooo : A,fidovit for tho purposo of undortaking pollcy Rulu

'llo,

i

I
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, iiTu'9c{/2021

Signed by Manleet $ingh

Date: 23-1 1-2021 1 1:26:35

Reason: Approved

File No.lwRD-22000 8t16212021-WS-DIVN€ONEPATJrrigation & ullR Department 24

'rom
Chief Engineer, YWS (5),

Haryana lrrigation & W'R' Department'
3-Sham Nath Marg, Dethi'

To

IH :: t"' $: !3il 3 
"[n 

s i n ee r'

subiect: - Permission of tempg_rary-frossing_point-in Riverbed
ia.'O mining .."ir by MlS V6Otra i{ines & Minerals sand unit

fainpur znd Sonipat on River Yamuna'

Reference: - Your office letter Ho. 2O9-LOlDes-47 Dated
LLlo2l202L.

As recommended by you vide letter under reference,

please find enclosed drawing for subject cited crossing duly approved

by Chief Engineer, YWS (South), Delhi.

DA/As above = (2 No. Drawings)

(DigitallY signed bY)
Executive Engineer/Works,

For Chief Engineer, Yl rS (S),
Haryana lrr. W.R. DePtt.,
Delhi.
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.,'

IIARY.ANA IRRIGATION & WATER RESOURCES DEPARTMENT,
orFrgs o-F Tr{E EXECUTTVE ENGTNEER, SONIPAT WATER SERVTCES DwISION,, ,, '..C/ L CoLoNV (BANDEPuR), NARELA RoAD, soNP;i.iiiOOT -?Ff fr{rrr

,ll'i-il.,on 0130-224348'

To

Dated....# .:i... t LL t zo2t

Mining Of,fi-cer, l

Mines'& Geologr Department,
Sonipat

Permlsslon of Temporary crossing point ln Rlverbed sand Mlning
Areas by M/s Yodha Mlnes & Minerars, sand unit rralnpur-2,,a
Sonlpat on trllver yamuna

.

Your offico memo no. MO/SNP/3S49 dt. LZ.LI.ZOZI

The abovesaid permission as sought vide your letter under reference has

t' I'
Sub:-

,i, :fi:

,',".,I
,d

:'ilt.,

': *:

Xl l

.t

been griueted.by Worthy Chief Englneer, yWS (South) Delhi (Irrigation & WR
qettt) qs per terms & coqditions mentioned in Govt. Policy dt. Lg.Lo.2o21(copy

Copy'bf drawing for temporary crossing in Yamuna River Bund mining areas is
enclosed duly approved by Worthy Chief Engineer, YWS(South) Delhi vide file no.
IWRD-220OQA I 162 /202 1-WS-DIVN-SONEPAT-Irrigation & WR Department /769A9 I
2O2'l' dt. 23. 1'1.202 1. (Copy attached)

You are requested to direct the concerned agency to follow the terms &
conditions as per govt policy. You a,re also requested to ensure that the natural flow of
river Yamuna should not be obstructed by mining agqncy and pipes should be laid in
the,g4gire width of river creek.

Irrigation and Water Resources Department reserves the right to withdraw the
permission if at a subsequent date it is found that permission is not followed as per

terms & conditions.

: ; This is for your kind int'ormation and further necessary acti# please.

DA/ As aboire
,*".on$u*,,"",,

2. SDO, Bhainswal W/S Sub Division, Sonipat is directed to ensure the natural
flow of River Yamuna should not be obstructed,a./t-dl b erzrlav< azt-tTUanc+
{ru, f*o:-Ei'%-fr#.ii-;;;;Dil, /

C/ r< {E riqq, 6{ €H qrfr
'!" "t'

r.
212



r

J No.*TauSS( /13-W

{,sTa
Date tt .tz.za2z

Circle, Sonipat and Hathnikund
to letter cited under the reference

{ ffi*ffi#iJ;,ffi*l,
Sonipat.

Subject: Reply regarding OA No. 581 of 2022 inthe Hon'ble National Green
Tribunal, New Delhi.

Reference: Your ollice letter No. 7601-04/IYGT dated 07.LZ.Z0ZZ.
On the subject noted abovc and your offrce letter cited under the

la;*erence, the information as desired is hereby ftmi,rtred point wise * U.io*i 
---

I ' In yea r 2021-22, hoy *1ry pernrission/NOa were granted to mining
agencies for construction of temporary crossing on Rivei Yamuna?
04 (Four) Nos. permissionA.{OC were granted to mining agencies in the year
2021-22 by the Superintending Engineer, Hathnikund narrage Circle, laga-ahri
for construction of temporary crossings pertaining to the reach of River
Yamuna falling under the jurisdiction of this Di'ision.

2. What is the present status of these temporary crossings? Whether still
existing or dismantled?
All the above said 04 (Four) Nos. temporary crossings had been got dismantl9d
by the concerned mining agencies in presence of field staff will befbre the
onser of monsoon season Z0?2i.e.30.06.2022.

3. In year 2022-23, how nrariy permissionA{OC have been granted titl date to
mining agencies for construction of temporary crossing on River Yamuna?
02,(Two) Nos. permission/NoC have been granted till date in year 2022-23 by
the Superintending Engineer, Hathnikund Barrage Circle, Jagadhri to mining
agency for construction of ternporary crossings pertaining to the reach of River
Yamuna falling under rhe jurisdiction of this Division.

'4' llow many temporary crossing have been constructed/present at site as onr,. date 07"12.2022,? Kindty also provide drawings & photographs of these
crossings.
01 (One) No. temporary crossing has been constructed at site till date by the
concetned rnining agency in presence of the field staff. The drawing and
photograph ofthe same is enclosed herewith.

This is for your kind information and further necessary action please.
DA/As Above. 

I <
ft'"t\o N'4 \.,,"'/

\ r\l | .-tn
\ J" ,/'CC: The\ SuperidGnding Engineers/Yws

Barrage Circle, .lagadhri with respect
for kind information please.
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{-- D) i5rg15 /
r.'lpbr

tl.-

-ir llr rirq, r{ d(' tr,f

hrr"^r^o+

EtecuUve Enginecr
Hl(8 Oivirion lto. ?

.lqdnri Harycns " ,35003
!ry.lsite r r*u.lrEpv.ia

No..Q?68-61 Mining

To

Sub;

ll0t2

The Executive Engineer
Sonipat Water Services Division
lrrigation & Water Resources Deptt., Hary'ana
Sonipat

Reply rcgarding OA No. 581 of 2022 in the Hon'ble National
GrcenTribunal, New Delhi.

Ref: Your office letter No. 7601-044{GT dated 07-12-2022.

With refencnce to your letter cited above, parawise rcply is as under:-

l. During the.year 2021-22, Permission I NOC for construction of four nos.

temporary crossings on river Yamuna were grarted to the Mining Agencies.

3. All these four nos. temporary crossings werc dismantled before 30 June, 203?.

3. During the year 2U2-23, Pcrmission / NOC for construction of four nos.

temporary crossings on river Yamuna were grantd to the Mining Agencies till

date.

4. All these four nos. temporary crossings have beeu constructed / existing at site

on 07-l2-20?2.

Drawing and photocopies of tbese four nos. crossing existing at site. are

enclosed.

It is for your kind information please.

DA;.{s above.

nglneer1.

hffi*ri'*ion 
No I

tth
Barrage Circle, Jagadhri tbr intbrmationCC; Superintending Engineer/Flathnikund

please.
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. File No.twRD-44001 112412022-WS-DIVN-SONEPAT-lrrigation & wR Department 20

i|14940612023
I,.

From

Chief Engineer, YWS (S),

Haryana lrrigation & W.R. Department,
3-Sham Nath Marg, Delhi.

To
The StrPerintending Engtneer,
Y.W,S. Circle, SoniPat'

subject:-Drawing for construction of temporary path/crossing
River yamuna Jt Village Tikola to Mining agency 'M15. l\nand
iingh & Co." (Tikola-2 Sand Unit) for carrying mining activities'

Reference:-Your office letter No. 257O44L12O23158-Sorripat clated
05.0L.2023.

As recomrnencled by your vide your of{ice letter urtrcic:r rc'ference,

the drawing (01 No. Sheet) for the subject cited work as prellared by

consullant i.e. N.K, Consultancy Pvt. Ltd. is hereby cotrveyecl duly

approved by Chief Engineer/YWS (South), Delhi'

DA/As above
0L No. Sheet.

Executive Engi neer/Works,
For Chief Engineer, YWS (S),

HarYana lrr. & 'll'/.R. DePtt',
Delhi.
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lltl(l( iA I l( )N ,t \\/r\'l l"lt 
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rl(('l;:;

\l( lrIlVl, IN(l'Nl,l l(,.\()NII"\'l \\"\
( ()1.()N\ {ll,\Nl)l.l'lrlt), i\,\ltl'l'A lt()"\

I,t.l'r\ Il I r\ll'.i\'l .

I l lt \',1{\,'l( l !' l)l\'l.,ll,,\
l). (,(l\ill,\ I l.{lt}l)1.

t)i"jl) /71't/,,11

\.....i.,:..: :....i..'/l'",,rr issi,rr

't', ,

N1 irrtrrriollit cr

\1 i r ti':.; : r nr I ( lcr rlorit. l)r:1rir r.l ll(,i l I

iirrntl;;rl

Srrb:- Pcrurission/NOC Ior constructiotr
Iliver Yamnnit lt villirgc Tikola to
Singh ik Co."(Til<oln-2 Sancl unit) for

I):rlt'rl .., t.. :..101202\

of tcmPorarY ltaLlt / cto:;".'in;'.

Mining iry,cncy "li1 /S /in;tnrl
carrying mininll acti vit.ic :;'

Rcf:- Yor.rr o['l'icc In(]il']o No. Minirrg/SNI)/ 231 5rll. 1 
()'O9'2()'2'2

'J'ltr: irbovc slrirl 1tr.:rntiss;ion as s()Ltght vl(l(-',v()tlr 1r-[lt-'r L-]llr.l(rr

r.t'fcr.clcg lrirs [r:cr.r g;i]lltc(l lt.r,rr,or'1.h.\'Clri,:f'Drrgitrr-r:t', YIVS(Srrr-l tir.1 I')rrll,'

{lrriqarLion t\,, Watcr l?csr-,Ll t't-:cs lJr:1tlt..) '',,irlr: Il-o[[jr:t: ['i lt; tto, '1 
il OOI I l)'I l)()2J

irs l)c-r lcrn.ls l\, cotrrl itions lnclttiolrccl in (lovt. I'oli,,',1, ci t llr t'1(.) l'.,lO,a1

YoLl irrr-l r'cclLlcstc(l Lo cljt'cct tirr: <;ortccrncd :tgcrtr-;.\' to i"rtllou' tltt: tr:rnls il,

.otlrlitirltts lls I)cr gtrrrL I).iic1'. Yrlr't ilr(r illso rr:<1t-lcstccl [() ( llsL]r'(r l'rilli l'l-l(l

n;rlul-i.rl llr>n,r:i r'ir,r:r'YirrnLrrrir slroLrlcl noI lrr: r>ltslrutcLccl lr.r'rtrirtirt'*i ir{r,rtu\ ,rrlrl
l)il)('s slroLllcl ltt' lirrcl it.t tlttr trt"tlit-il ri'itlth ol't'ivct'crc<:]<.

F'r-rrtirt:r-, it is irrlimi)tocl that aJrpr<lvcrl clrau'tttg <ll- tr:rtri)()t-ilr'\'('r():i5tttq
hrrs l)cr:r.r r"cr:cil,r'cl ()rr rlrrlccl I 2.0I .2023 1'ront rvot'lltt' Ll hir:l lJrrqi r-ii:cr'.

\'$i S(Sorttlr) tJr'llrr (lr rig;rlir-rtl {\r, Wilttr llcsrlLttccs [)t:1rlt.)
Irrigalion arrcl Wli (lcl)arrlrtl(il.tt t'cscrvcs lltc riglrt [(]',\'rtIrrlr1ri tir,.'

i)c'1'n'risisiorr ii"l,tl Lt sLl l)s(r(lLl(lllt (lal'.c it. rs tbr,lncl lltarL pi:l'tttissilti rs irl li,ll,rrcri
irs pcr tcrtrls tk conclitiorts.

'l'his is lirr your kirrc.l inlr:rrri,ttion ttncl ft:rtltcr ltcccsszlry arctiorr plcusc.

DA:- (-)r.r1.)t'r.,1 ptrrrnissioll along\\"itll illll)l'r)\,'1 (l tlrir\\'illil 
,

Excc rrtivc'lirrgine c r
Sonipat W/S Division
Sonipnt

Cc:- 1 liriyrr.,r-iltt.rrrlirrg I,Jr:girrct:r'. Y\VS Crrclt:, Soltipirl lirI irtli,r'rrr,rtiorr l)1,..i:,t.
2 :.il);, JJlrrtlt)s\\ritl W S iirrlr I)i,,'i:;iolt, Sotiilliit isl tlitt't'tt'tl lrr i,11..1.1r.tii1. rrlrlLrr..ri

ll,r,,r ,rl l,lir,,.t'\'irlIllilil l;llrrttltl t)rrI ltr ol.r:;lttti'lrrl irtttl ltlr;t,, tl:irtl\'((),ll)ll.*rri,rri

1,,,r\ I l)(rll(...'\' l(,l ll)s ;lllrl tr()ttrlittlrtt:;'

itir iiji {rll{, ilt tiltt ttttii
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.Jlzv tt

From

.-*t./qr!lrsrtt

Ciriei Engineer, yV/S (S),
Haryana lrngatton [, V/.F., Departnienl,

3_Sharn tJatrr t.,lorq. Detiri

l'o
Tlte Super,nte,)dtncl Enclrne,:r,'f l./ S. C,rcle, Sor.ipar

subject:'Permission/Noc for construction of tenrporary path/crossingon River Yamuna at village Tikola to f.,finlng agency,,M/S Anancl Singh& Co."(Tikola.2 Sancj unit) for carrying mining-activlties.

Reference: .Computer No: 898520 File No: IWRD-44001u?412o?Z-wi-DIVN-SONEpAT-lrrigation & WR Department.

As recontmencled by you vide yorlr office letler uncler refererrce,
Perrnrssion to l4/s Ananci sinqh & io,306, pearr Business park Net.rji sr-rbh;:sh
Palace, Pitarnpura, Ner,,.r Delhi for construction of ten.tporary path/crossrng on
River Yamurra at village Tikola (Tikora-2 sand unit) for carrying mining acIivities
as per Govt. Policy dated 19-r0-2021 v.,ith conditions as-pr:oposed, is hereby
accorcled by Clrief Er.rgineer, lrrigation ancl !r/ater Resources Dep;r,1mcnt,
Haryana, Dell-ri srrbject to the follov,,ing conditrons."

l renrporary patlr shoulcl bc conslrr,rctecl on river creoks irv la;,ir:r1 ilcil
pipes. The dia of RCC pipes shoulcJ be taken by conside.ng tr/o t. rl)rre
times of tlre dlscharcle passirrq nl thnt point, so that t'lorrr of yratt:r. n-rily r r-rt

obstruct. RCC pipes siroultJ i;e lahert of NP-.1 cirtegory lravrntl rnlr rrLst
1500 mrr di.r, as heavy nrachinenEs are to be passed over th.:ie piprs,
l-hese R.CC pipes shoulC b.: laid rr sr_rch;i,,,ray that naturdl ilc;r of ril,tr
\^,,aler rt'iay nol oilStruct. Dr:,..irlrrtt p,JsS rrg .ri that porrr[ :-lrCL; r1 bI
specifrcally defined anri ct-,r'trfied by XEl.l ln-charqe.

ll ln Case urater is founci accr,rnrul.rteci B'to 10'deep rn rrver lire,ir-lr ir.0rn
river bank to rrining;rea, ther RC{- pips5 shoulcl not be l;rid.

lll. Desrgn ard drai.rng of these tcnrp0rary paths vrill be apprc,,,tcl l;'., q,1,r

lrrig.rtion & Vy'ater Resources Departnrent, Haryana, Pancirl.:r:1;i. Tlre
crossover points may be alloured lo be constructed by rnrninq ( oniractors
tlrerlselves y;itlr the desiqrt and specificalion approved by thr: corrccrneC
XEtJ,SE, CE of lrrigation & Water Resources Dcpartrnenl, H;ryarr.-,,
Panchkula as per their competency defined in PWD Code. Thc lr'rrLiation &
Water Resources Department, Haryana, Panchkula shall issue l!OC to thc
contractors in this behalf and also impose conditlons regarding removal of
the crossover points before the start of each rainy season etc.

lV, lnsurance of mining workers nrust be got done by the rnininq coniractor.
V Existrng level of rnining area and level of adjoining area, r:f nrir-in9 irre 1ot

considered due to whiclt it beconle difficult up to rarhich levcl thr: r-r'rrrrinil i5

allovred during the yedr. As per rrrining policy permission Of e)ltr.rilLOl oi
rlining is up to maxinrunr rleplir of rrirre feet frortr tlre na[rLrir] cr--.Lririt ltr,ei
of said area. t'4ining Dcptt should fir llre levcl of extractio{'r of rr',ir, rict .r1,, '-i:
maxinrum deptlr and povrer shoulcl be qrvert to the offrcerr to ( rritck ifr€l
5a me.

Vl. l{irring aqencies have to inforrn tlre lrrigalion & \^J;rIr:r Ilt_.:,oLrrrrs
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PAT-trrigatiorr & Wtf Dnt).rrtnr)11t

,?;"1,:l::,,.,1,r",, 
Itaryon,r t,irr qrlr .,rr ,r.oLrr .r'r|,ntrtrr'g rir,rl.ori;i ,,,,,, ,t,_ :',j,:1,,]:-,], 

r'r)r.1,1r1,'1y t. krn,-;,..j i.,r
l^l-i 

-'^i ,;ii,,') i;il,il,'J] .1,: i,l,lil.;,_,::l,tn,''u,ihar,i,-.i1,, .',' ,.' .,,,,1,,))

'' il.,.';"Iill;'iii',i"lfliii:',: l;;::lj:E.l:;?l(r 
ls / t'jl r-"" r 'r'" '", '

t0 lrrigation & Wat.. ;: ^:' 
ttlrutdt! paths l"lining agenc,es rravrj t

lll :l:t n 
: *;;;;;' ["''.l;,i:i ?;i. :p:,,:1,,.,v o,i, ;J,';, ;, ; ];; i;, lllll

'd 
: il ; %H:3: T fi I'j,Ij ?::.li ii ! iI"i.J' - I o " I lJ,l, Il l^, ; l:" I I: ;completecl upro l1 d;:;,";::'[r.jiJ of arl thesc v;orkc .r,il bc soL

[,i; n ; ";,,ij, Ji "J" j:,:, : :tll .:ff 
" :1. IiX:, ['",'j'J,],?, 

" 
;,i"' I,i .:v'tr. Tl)e rnrl,nq .;;;.;;:':::tes ucpartment, tlrryana, po.,cnrrra

y,,?l? n, 
i: ;";* 1f 

J: :iJ,I ;:?,:: i,J,, :i :,li ; I,J,,;l ;: l:,,,i ?, ll,i,pdths rdir n; ;X Ji'-',.;"1, ":il: ,tar'e 
irrace u,'uisI ,".,o",',1, ,,o n ,

l:iXi.;; lri"Iti:"1;.'i,';:,o"ij.ii:ll;;'ll:''1 .?,',, ll'i:,;,:il , 
, 

,r'li
l)(. Due lo rairrylrnon.Ihc 

sanrc fr onr the conccrned mining,,go',i,ar"

, s ,', s.pt"n,;: ';iiff,;il.:";:T;T;; f ffi:li";:,:,i,,,1i:l,j;consrr'lrcted woLrlcl-i]1 rerrovecJ/disrrranttecl [:y the contractors bL,forF,30 urIt,nt of cvery y;;,1 Tnr lrri,li;ioi i, 
,vlr,",- 

Resou,ct:. l). o;,r ,r,,rrr,llary.l.i,. p:rrrirl i:1", ,..ro.r d ct,",r',J. ,].,,. ,., " nn uu,.r.rcir: rur rJi1.r. rrrr. ,.J ),a ny, suclr rc nr rJo rary^5y,,. r,,,,r" u, i,i n';;;..; ; ;"n ro be rr.:movcilX, I)urrng ron-n.ronsoon periocl, n.,ri,,i,nrni':iz cusec discharqe r: rr:lrar,;d inthe River yamuna rni u.oioqv o, il',,oi,' ert ,o*.ii*uri-rii,.,oi,,,.,, ,.,,.yarise in noa-monsoo. seaso,i urhen n-,ore ,rater is received at r-1r.rB . * verYamuna ancJ same is.ro be r"r"ur.or L..urr. this is an unprerircrabresitu._rtron, Therefore,, darrrags tlr o"vi'oi.rrred to these temporar/ patnsthe t rris ation t *:!",r 1:r,i.rr.;.-;'.;;rtrenr, Harya na, panchku ta/Govr.wourd not be responsibre ror tne s5m-e'ancr the Mining agency has todeposit the cost of the urork to g.i liOon-. o9u,nXl. ln case any cjamagc ,r oa,,.,r.Jo to l"ny'r,r,3rtrun gtruct.r(. l,\ r:rrrir-dqency therr it vroL:ld be retrorrcd rry the conier"au 
"g"^iy. t"i', -, ,.,, ,, _.the same yvoulcl be rcpaireci OV tnu lrrigation & Watrr tr.,,.n,,,1.",

3;5""['""t 
Harvana, Panchkula 'at 

the coit or ft,e conier,,.,J ,,,.,i ,,]

Xil. For loss or propelty, r'rrrran, machinery rJuring mining nlaiieriar clossing
:::::t": ri;'il?[Tv,.;::' etc the nii"'"s "usu,,.v' 

u,ouij "i,,, sorerv

xlll rhis t'Joc is only for otte place in the entirc block, if reqLrrrerr ;L,lr)orhcrlhe bank qr-rarantec and necessary fee should ir" ,utrn-titi",,,r"pl.1-.,r,,,,7 
t,.,t.ase, lenqth of a nriningl block in rrve.r is 1,00 Knr, or n.rol,_, r.fir.rltcnrl)or.rrV naths c,r1, be torstituter_i by rhe f{ininrf aqenc,*,, ,,r,,,, , ,,,r,,,!0f,r rr.rtr. L,:rrgtlr/ .tsrar.cC J[rrr n,r,.,..,,,',,rg NO( fru,,t,f rrii:t ,, 1. \..,r,,.,Regources Departrrrenl, Haryana, panclrkula as design arici specii,catro,,approved rrrigation & warer Resources Departnrent, Haryarra, I,anchkula.

''" ffJ::i:|:i".r:i,.*:;i.,;ro.rarv 
pauis wourci be ,ru,io iv ii,,, r"rinin,,l

xv All rules and rnstrucliorrs issu.eci by the Govt. ironr trme to ri.-re slrould [rtfolloured by the Minirrg agencies.
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XVl. All rttlcs/t crtulaliotr of l''lirtitrq departrncnt
liesources L)epirrlrrertt, l-lat\rarta, Partclriula
Draitratte Acl slrcrlld be follcrtlecl .

\\'ll, Ati5, ,,irspru16 alisinq betn'cett tite I'iirritrq agerlcy and
Rcsourccs Dcpattrrrerrt, l-leryana, Pancirl'.r-rla under
eiellC\/ Call ftle appe.'l if clll\', in tirrS rc-!ard to
Enqinebr oi litrqlarion & \\tater Resoiirccs Dcp;:rlrnettt,
of tlrc cot.iccrttcC Distrrct and the sarrt': r"ill L'c

arrci lrriQ.ltil'n 'it \''latcr

untJcr llary;lrl.r Carral [r

I lrrirlaliurl fr \'rl'lIcr-

lhis PolicT l'lining;

the SLtPcr,niendinq
Flarr,'arll, i';ncnl' r-tl :t

:..:tilr:rl 1,,"-h''' L'
caficeifteir,

\1lil. Tnc cltcrrrc-'/Ftcs f or issuc llOC lO l,lrninct Contrlctors vrtll icr''ii:cl ':it ;;:' pe t-

Arrrrexure-D ot Ha15'3113 Govt Gazelte notification No 2ltl 5 2('tI 1-1J \"/

dated 25, .1u1y,2017 regarding prlIV guidelines for conslci:i.'j:? t]::
proposals of t-tre private/Govt lPublic Sector bod jes/uncertrNlrrgs rui

allou,ing consl-r uction of Road Bridges, Roads anO Iaying of, u,::i-":: "'1':',
tines(pipelines/cables etc.) across aiong the canals/cl rclin-s drru

rir.'ers/rivulets of lrrigation & Water Resources Departntetrt' Haryana'

Panclrkrtla and Water resourctls dcparlrr.rent, Haryana' ::
XlX. Environrreni clearance antJ NOC fronr any other departnrenI r it] r"' Ii

an\,, u.,ill be obtained b5,ttre applicant/nrining cotrtractor al tirerr -rr"rr levi:l

before start v,'ork of construction of tenrporar;' bridge ov€r cre 31"'

NOrE:- Enclosed drawings be qot approtrac -<epar.;te/l' after sttbnr i-<sion ol

reconrnren(l e d dratvinE by 5E, )1'tl5 Crrcle, Sonip;t'

A,l,
o7 Prt' .1-/.r

D.*e.L '3 ll-gl&r *.!-
I

Signei b'1 i"lanieel Srn';I

111r ?J..,Q-21.1 :cr ir' :i
a^ - -^^n?;SCn, nJl l0vr)J

Executive En gineer/L'1/or ks,
For Chief Engineer, Y\ry5 (S),

Haryana lrr. & LV'R, DePtr',
Delhi

p\.t-t- i'J
.A

(,P) ,{ c*b,(./ \

LJ,J, DLvr5iovr, 5" nip o:t-

fi* *r,*-JaJ d) exr r-r,,Ci r.'.- .:'r^-,c,-.\c.\-, S. ,.ip,t\

{t^r i.,{"r1.'c9i6,,. ( x...,{f,*y ,:qsscrr 
,

I s, pn,i n,Y,-'.r i n r E r'.qi n ec i'

\'.V,'.S,l':,'1:, llo:l:Prt
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